I THE CENTRAL ADMINISTRATIVE TRIEMIAL, JATFUR BEICH, JAIPIR.

* * *
Date of Decizion: 31.7.96
CP 1/9¢ (oA 51/94)
Smt . Hoora ... Petitioner

Versus
Shri S.P. Singh e oo Pespondent
CORAM:
HOIW'ELE MR. GOPAL TEISHIA, VICE CHAIRMAN
HOW'BLE MR, O.F. SHAFMA, ACMINIZTFATIVE MEMPER

For the Petiticner ees Mr. Shiv Rumar
For the Fespondsnt ... Mr. M. Rafiq

ORDER
FER HOII'ELE MF. GOFAL TFISHIR, VICE CHAIFMAN

This is a Qmntenpt Fehition by Emt. Hoora, under Section 17 of the

Administrative Trikbunals Act, 1925, sziating therein that the vespondesnc, by
not complying with the order of the Trilunal Jdated 7.12.94 in 2 51/94, haa
committed conbempt of court.

2. We have heard the lzarnel counsel Lo the partiss.

3. The learns=d counsel f£or the vespondsnit has procduced a copy of a

camminication from the EBanl, dated 26.7.9%6, which shows that the petitioner
has besn rpaid arrzars of penaiong and penzicn for the wonth of Junz'96
amounting to Rs.275/-. The order of the Trikbanal has besn complisd with.
The Contempk Fetition has, thersfore, beoome infructuous sincs the crdzr has
peen complied with aubsequently.

4. The Contemph Petition is dismissed. lotiocs izaned is dischargsi.
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(0.P. SHAR (GOFAL IRISHMA)
ADMIWISTRATIVE MEMPER VICE CHAIRMAN



